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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WEST ZONE BENCH, PUNE 

 
APPEAL NO. 147 OF 2025 (WZ) 

 
IN THE MATTER OF: 

Mathkiya Ibrahimbhai Usmanbhai     … Appellant 

Versus 

MoEF & CC & Ors.            … Respondents 

 

I N D E X 

 
Sr. 

No. 

Annexure Particulars From To 

1 ---  Index                                                                                                               

2 ---  Additional Affidavit on 

behalf of the Appellant                                                                   

  

3 A-1  Copy of order dated 

23.06.2025 passed by this 

Hon’ble Tribunal                                                    

  

4 A-2  Copy of order dated 

20.08.2025 passed by this 

Hon’ble Tribunal                                                    

  

5 A-3  Copy of representation 

dated 01.09.2025 
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624 635

636 638
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submitted before SEIAA  

and its translated copy                                               

6 A-4  Copy of communication 

dated 12.09.2025 along 

with documents submitted 

during hearing dated 

16.09.2025 along with 

translation    

  

7 A-5  Copy of presentation 

submitted before SEIAA 

during hearing dated 

16.09.2025                                      

  

8 A-6 (Colly)  Copy of communication 

dated 24.09.2025 issued by 

Forest Department along 

with coordinate-based 

documents along with 

translation 

  

9 A-7  Copy of communication 

dated 05.01.2026 issued by 

SEIAA                                                           

  

10 A-8  Copy of communication 

dated 25.02.2026 along 
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692 691

662
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with DILR demarcation 

documents  along with 

translation                                   

11 A-9  Copy of DILR demarcation 

map  

  

12 A-10  Copy of email dated 

13.02.2026 addressed to 

Registry along with order in 

connected matter                        

  

13 A-11  Copy of order dated 

13.02.2026 passed by this 

Hon’ble Tribunal                                                    

  

14 ---  Last Page                                                                                                           

 

 

PLACE: Ahmedabad       

DATE: 23.03.2026     Advocate for the Appellant 
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ANNEXURE - A6 Colly

Translation supplied

654694



655695



 

         Date: 24.09.2025 

 

To, 

The Member Secretary, 

SEIAA, 

Gandhinagar, Gujarat 

 

Subject: Submission before SEIAA of the letter showing the distance and coordinates 

of the forest boundary from the lease area, pursuant to the hearing held before SEIAA on 

16.09.2025. 

 

My mining lease for Black Trap mineral has been granted in respect of Survey No. 

1046/1 (Government land), admeasuring 03-00-00 hectares, situated at Village Tithwa, 

Taluka Wankaner, District Morbi. 

For the said lease, Environmental Clearance (EC) had earlier been granted by the District 

Level Environment Impact Assessment Authority (DEIAA). 

Thereafter, in view of the Memorandum dated 28.04.2023, the matter came to be 

reconsidered / re-appraised by the State Level Environment Impact Assessment Authority 

(SEIAA), for which the proposal number is SEIAA/GUJ/MIN/496152/2024. 

For the purpose of obtaining further clarification in the matter, an application was made by 

us to the Forest Department. Pursuant thereto, we have received a fresh official letter from 

the Forest Department, wherein it has been clearly stated that our lease area is situated at a 

distance of 65 meters from the forest boundary. 

Translated copy
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During the said process, the officers of the Forest Department had also carried out a physical 

site inspection and measurement. Since the entire process consumed time, our 

Environmental Clearance (EC) came to be shown as cancelled. 

 

Thereafter, pursuant to the order dated 20.08.2025 passed by the Hon’ble National Green 

Tribunal, a hearing was held before SEIAA on 16.09.2025, wherein my consultant, Mr. Ami 

Jani, remained present on my behalf. During the said hearing, the letter issued by the Forest 

Department was produced, wherein it was shown that the distance between our lease area 

and the forest boundary is 65 meters. 

 

During the course of the hearing held before SEIAA, while discussing the details pertaining 

to our lease, the authorities specifically instructed that an official letter issued by the Forest 

Department showing the coordinates of the lease area and the distance from the nearest 

forest boundary was required to be produced. 

 

Accordingly, I had submitted a written application dated 08.09.2025 to the Deputy 

Conservator of Forests, requesting issuance of a letter confirming the distance of the forest 

boundary from my lease area and also the relevant coordinates. 

 

Pursuant thereto, the Deputy Conservator of Forests has issued an official letter dated 

24.09.2025 bearing reference No. K/Jaman/Te-10/1035136/2025-26. In the said letter, the 

coordinates of our lease area have been set out. It has also been clearly mentioned that the 

distance between our lease area and the nearest forest boundary is 65 meters. 
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Along with the present communication, we are also submitting an image depicting the 

coordinates, wherein it is clearly visible that, as per the coordinates of our lease area, the 

distance from the forest boundary is 65 meters. 

 

Signature 
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Office of the Deputy Conservator of Forests, 
Morbi Forest Department, Morbi 

Arunoday Mill Road 
At. Morbi-2 Pin Code : 363642 

Phone No. 02822-241611 
Email: dcfmorbi@gmail.com 

============================================ 
Number:- K/Jam/T.10/ 8035/36/2025-26, 

Date: 24/09/2025. 
 

To, 
Mathukiya Ibrahimbhai Usmanbhai 
Mouje: Tithwa, Ta. Wankaner 
 

Subject :- Matter of indicating distance 

with coordinates of lease area 

and coordinates of forest 

boundary. 

Reference:- Letter from Mathukiya Ibrahimbhai 

Usmanbhai: 

(1) Application dated on 17-02-

2025 

(2) Application dated on 18-09-

2025 

(3) Letter No.: K/JMN/Te-10/ 

9097-98 from this office 

Dated on 06-03-2025. 

 

For above mentioned subject and 

Reference Letter-1 to obtain an 

Translated copy
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environmental certificate and requested to 

provide details for their black stone quarry 

lease for land bearing S.No. 1046/1 at 

Village Tithwa is how many meters from the 

boundary of the reserve forest, a reply has 

been sent from the office here vide 

Reference Letter -3. 

In the present matter, as again 

requested by you with Reference Letter-2, to 

indicate the coordinates of the lease area 

and the distance with the coordinates of the 

forest boundary, as submitted by you and 

indicated in DILR map are between (A) 

22°37'49.20" N, 70°52'54.30" E and (B) 

22°37'48.76" N, 70°53'1.28" E the minimum 

distance of the co-ordinates and forest area 

is as per following details. 

SR. 
No. 

GPS 
Coordinates 
nearest to 
the forest 
area of the 
requested 
lease 

GPS 
Coordinates 

of the 
forest area 
nearest to 
the lease 

Distance 
of forest 
area from 
requested 
lease 
area 

Village 
of 

Forest 
Land 

S.No. 
of 

Forest 
Land 

1 22°37' 
48.93"N, 
70°52' 
59.18"E 

22°37' 
51.02"N 
70°52' 
59.40"E 

65.00 
Meters 

TITHWA 1413/1 
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Sd/- 
Deputy forest officer 

Morbi forest department 
Morbi  

 

Copy to:  Informing towards Range Forest 

Officer, Wankaner, for his letter 

No. B/JMN/826/2024-25, dated on 

04/03/25. 
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Typed Copy 

Date: 18/09/2025 

To, 

The Deputy Conservator of Forests, 

Morbi Forest Division, 

Morbi. 

Subject: Regarding providing a map/showing the position between the 

coordinates of the lease area, the marked quarry/mining area, and the 

coordinates of the forest boundary. 

Reference: 

1. Your application dated 17/02/2025  

2. Your office letter no.B/JMN/Te.10/9097/91 dated 06/03/2025  

Sir, 

I, Mathukiya Ibrahimbhai Usmanbhai, state that my lease for the land 

situated at  revenue survey no. 1046/1 (Government land) admeasuring 03-

00-00 hectares of Village Tithva, Taluka Wankaner, District Morbi has been 

approved for the purpose of black trap mining.  

As per the mining plan approved by the District Geologist and DILR Map the 

coordinates of the quarry lease area are as under: 

• A: N 22° 37' 49.20", E 70° 52' 54.30"  

Translated Copy
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• B: N 22° 37' 48.76", E 70° 53' 01.28"  

• C: N 22° 37' 43.90", E 70° 53' 01.00"  

• D: N 22° 37' 44.30", E 70° 52' 54.00"  

By application dated 17/02/2025, I had requested the forest office for 

demarcation of the lease area from the forest boundary. In pursuance to the 

said application, the such demarcation was undertaken and Panchnama 

was carried out. By result of which I have been informed that distance from 

my lease area and forest boundary is 65 meters as per letter no. 

b/jmn/te.10/9097/91 dated 06.03.2025 issued from your office. 

Therefore, for obtaining Environment Clearance (E.C.), it is necessary to 

determine / certify the exact position between the forest boundary and my 

lease area by way of a map indicating exact co-ordinates. Hence, this 

request is being made to you. 
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ANNEXURE -A7
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ANNEXURE - A8
Translation supplied
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To 
Honourable Member Secretary, 
State Environment Impact Assessment 
Authority (SEIAA), 
State of Gujarat. 
 

Subject: Regarding application for re- 

measurement at DILR and submission 

of map showing lease area, forest 

boundaries and distance received by 

DILR to SEIAA. 

Reference: 

1. Forest NOC vide letter No. B/Jaman/T.10/ 

5604/5/2017-18 dated on 21/12/ 2017, by 

the Deputy Conservator of Forests.  

2.  Letter No. B/Jaman/Te.10/9097/91/2024-

25, dated on 06/03/2025 from the Deputy 

Conservator of Forests indicating the 

distance of the forest from the lease 

area. 

3.  Notification regarding issuance of 

forest letter with coordinates after the 

hearing held on 16/09/2025. 

4.  Letter no. B/Jaman/Te.10/1035136/2025-26 

from the Deputy Conservator of Forests 

showing the coordinates of the lease 

area and coordinates of forest boundary  

TRANSLATED COPY
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with distance. 

5.  SEIAA's letter No.-SEIA/Guj/Gen-195/11/ 

2026 as on date 05/01/2026 regarding 

submission of approved mining plan after 

re- measurement by DILR and maps with 

lease coordinates as per DILR.  

6.  Map showing lease and forest boundaries 

has been provided by DILR after 

completing re-measurement. 

 
Respected Sir, 

As per your above referenced letter, a 

necessary application was made for re-

measurement at the District Inspector of 

Land Records (DILR) office for the 

demarcation of our mining lease area. 

As per the application, the on-site 

survey has been completed by DILR. An 

official map showing the demarcation of the 

lease area and the distance from the forest 

boundary has been prepared and given to us. 

No. – 2, Date 19/02/2026 

The map prepared by DILR used scale as 1 

cm = 10 meters. Accordingly, the minimum 

distance from our lease area to the forest 

boundary is shown as more than 65 meters. 
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It is worth mentioning here that the 

official map provided by DILR is hereby 

presented to SEIAA. 

You are requested to review the 

documents submitted and take appropriate 

action. 

Thank you in advance for your 

cooperation. 

 
Your's 
Sd/- 
(Signature) 
Mathukiya Ibrahimbhai Usmanbhai 
Village: Tithwa, sub district: Wankaner 
District: Morbi, Gujarat 
Date: 25/2/2026 
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Office of the Deputy Conservator of Forests, 
Morbi Forest Department-Morbi 

Bhimsar Ganjiwada Arunoday Mill Road 
At. Morbi 

Phone No. (02822 241611) Fax: (02822 240611) 
Email address: forest.defsfraj@gmail.com 

============================================ 
Number: B/Jaman/T.10/9097/98/2024-25 

Date 21/12/2017 

To, 
Assistant Geologist, 
Geology and Minerals, 
District Service Hall, 105-106, 
No of Rooms – 100, 
Morbi. 
 
Subject :-  Providing your opinion on the 

application for the lease of 

black trap mineral quarry for 

land bearing S.No. 1046/1/4 

Paiki 3.00.00 area situated at 

Mouje- Tithwa Ta. Wankaner.    

Applicant Shri Mathukiya Ibrahim 

Usmanbhai 

Reference:- Your letter No.- GKCH/Morbi/ 

EMP/3864 Dated-20/09/17 

 

In accordance with the above subject, it 

is hereby informed that no objection 

certificate has been sought for the demand 

Translated copy
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for quarry lease of black trap minerals in 

the area mentioned in the application and 

The Range Forest officer, Rampara Century 

Range, Wankaner has been entrusted with the 

inspection of the requested site and after 

inspecting the sight report has been 

submitted to us and accordingly the land 

demanded for the lease of black trap 

minerals does not fall under the forest area 

so If the lease of the requested area is 

approved for the said purpose, and the work 

is carried out in a manner that does not 

harm the interests of the forest and 

wildlife, then we have no objection. 

 

Sd/- 
(M. M. Bhalodi) 

Deputy Conservator of Forests 
Morbi Forest Department, Morbi 

 

Copy to -  Towards Range Forest Officer, 

Rampara Century Range Wankaner, 

for his information against his 

letter no. A/Jaman/302/2017-18 

dated 29/11/2017.  
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Office of the Deputy Conservator of Forests, 
Morbi Forest Department-Morbi 

Bhimsar Ganjiwada Arunoday Mill Road 
At. Morbi (Pin code : 363642) 
Phone No. 02822-241611, 240611 

Email: defsfraj@gmail.com 
============================================ 
Number: B/Jaman/T.10/9097/98/2024-25 

Date 06/03/2025 
 

To, 
Mathukiya Ibrahimbhai Usmanbhai 
Mouje : Tithwa, Ta. Wankaner 
Mobile Number 9824053766 
 
Subject :- Matter of ascertaining the 

boundaries of the reserve forest 

from Tithwa village. 

Reference:- Regarding application of 

Mathukiya Ibrahimbhai Usmanbhai 

as on date 17-02-2025 

 

You are requested to provide details for 

obtaining environmental certificate by 

agency for above mentioned subject and 

Reference Letter that their black stone 

quarry is how many meters away from the 

boundary of the leased reserve forest. 

In the present matter, you are requested 

to be informed that the local range forest 
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officer, Wankaner has measured the area by 

GPS coordinates in the presence of the local 

applicant and found that the requested area 

is located at a distance of 65-00 from the 

Tithwa VD reservation area. 

 
Sd/- 

Chirag Amin, (IFS) 
Deputy Conservator of Forests, 
Morbi Forest Department, Morbi 

 

Copy to: Informing Towards Range Forest 

Officer, Wankaner for his letter 

No. B/Jaman/826/2024-25 as on 

date 04/03/25, for information. 
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Translated Copy 

 

To, 

The Hon’ble Member Secretary, 

State Environment Impact Assessment Authority (SEIAA), 

State of Gujarat 

 

Subject: With reference to SEIAA, Gujarat letter bearing No. SEIAA/GUJ/Gen-195/11/2026 

dated 05.01.2026 

(Subject: Regarding carrying out demarcation of the mining lease area through the District 

Inspector of Land Records – Appeal No. 147/2025) 

 

Respected Sir, 

 

Greetings. 

 

With reference to the above-mentioned letter, I most respectfully submit that, as per your 

instructions, the necessary application has been made before the office of the District Inspector 

of Land Records (DILR) for re-measurement of our mining lease area for the purpose of 

demarcation, and the prescribed fees in that regard have also been fully paid. 

 

Upon completion of the fresh measurement at site by the DILR in accordance with the 

coordinates reflected in the approved mining plan, an official sketch/map showing the 

demarcation of the lease area as well as the distance from the forest boundary shall be prepared. 

Immediately upon receipt of the said map, the same shall be produced before SEIAA forthwith, 
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so that the further process in relation to the Environmental Clearance (EC) may be completed 

smoothly. 

 

It is, therefore, humbly requested that Your Honour may kindly take note of the aforesaid facts 

and undertake such necessary and appropriate action on our application as may be deemed fit. 

 

We remain grateful for your cooperation. 

 

Yours faithfully, 

Sd/- 

Mathukiya Ibrahimbhai Usmanbhai 

Village: Tithva, Taluka: Wankaner 

District: Morbi, Gujarat 

Date: 07.02.2026 
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Translated Copy 

 

To, 

The District Inspector of Land Records (DILR), 

Morbi District, Morbi 

 

Subject: Request for re-measurement (demarcation) of the mining lease area and for issuance 

of an official map showing the distance between the lease area and the forest area, in view of 

the communications issued by SEIAA and the Forest Department. 

 
Reference: 

 
1. Letter bearing No. SEIAA/GUJ/Gen-195/11/2026 issued by SEIAA, Gujarat, dated 

05.01.2026 

2. Our application dated 17.02.2025 regarding the distance from the forest boundary 

3. Letter bearing No. B/JMN/TE.9097/91 dated 06.03.2025 issued by the Deputy 

Conservator of Forests, Morbi Forest Division 

4. Approved mining plan and lease coordinates as per DILR records 

 
Respected Sir, 

 
I, Mathukiya Ibrahimbhai Usmanbhai, beg to state that my mining lease for Black Trap mineral 

has been granted in respect of Survey No. 1046/1, being Government land admeasuring 03-00-

00 hectares, situated at Village Tithva, Taluka Wankaner, District Morbi. The mining plan in 

respect of the said lease has been approved by the District Geologist. 
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As per the mining plan approved by the District Geologist and the DILR map, the coordinates 

of the lease area are as under: 

 
A: N 22° 37' 49.20", E 70° 52' 54.30" 

B: N 22° 37' 48.76", E 70° 53' 01.28" 

C: N 22° 37' 43.90", E 70° 53' 01.00" 

D: N 22° 37' 44.30", E 70° 52' 54.00" 

 
Earlier, we had submitted an application dated 17.02.2025 before the Forest Department. 

Pursuant thereto, site measurement was carried out, and thereafter, on the basis of the said 

measurement record / panchnama, the Forest Department, vide its letter dated 06.03.2025, 

informed us that the distance between our lease area and the forest boundary is 65 meters. 

 
At present, SEIAA, Gujarat, vide its letter bearing No. SEIAA/GUJ/Gen-195/11/2026 dated 

05.01.2026, has instructed that, on the basis of the coordinates reflected in the approved mining 

plan, the mineral lease area be re-measured (demarcated) through the office of the District 

Inspector of Land Records, and that the distance between the lease area and the nearest forest 

area or its eco-sensitive zone be clearly determined. 

 
In view of the above, I most respectfully request you sir to kindly: 

 
1. carry out fresh site measurement / demarcation of our mining lease area; 

2. indicate in the map the lease coordinates as reflected in the approved mining plan and 

DILR records; and 

3. prepare and provide an official map clearly showing the distance between the forest 

area and the lease area. 
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The aforesaid measurement and map are required to be produced before SEIAA and are, 

therefore, urgently necessary for me. 

 
The following document is annexed herewith: 

1. Letter dated 05.01.2026 issued by SEIAA, Gujarat. 

I, therefore, request you sir to kindly take appropriate action in the matter and extend the 

necessary cooperation. 

 

Yours faithfully, 

Place: Morbi 

Date: 07.02.2026 

 

Sd/- 

Mathukiya Ibrahimbhai Usmanbhai 

Village: Tithva 

Taluka: Wankaner 

District: Morbi 
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Annexure No. 2 

Applica1on to be made by the applicant for measurement of his land 

 

Court fee to be affixed 

Name: Mathukiya Ibrahimbhai Usmanbhai 

Address: Mouje Tithva, Taluka Wankaner, District Morbi 

Phone/Mobile No.: 9879148050 

Date: __________ 

To, 

The District Inspector of Land Records, 

Morbi, District Morbi 

Subject: Regarding measurement of Survey No. 1046/1 paiki situated at Mouje Tithva, Taluka 

Wankaner, District Morbi. 

Sir, 

I, the undersigned, Ibrahimbhai Usmanbhai Mathukiya, most respectfully submit that Survey 

No./Block No. __________ situated at Mouje Tithva, Taluka Wankaner, District Morbi stands 

recorded in my name. The original challan is annexed herewith to show that, towards the 

measurement fees relating to Village Form Nos. 7/12, 8 and Form No. 6 (Record of Rights), a 

sum of Rs. ______ has been deposited in the Government Treasury under Head 0029 – Land 

Revenue. 
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The measurement is required for the following reasons: 

(a) To verify the boundary of my survey number. 

(b) To ascertain the dispute regarding the boundary on the ______ side. 

(c) To resolve the dispute regarding ______ tree/trees standing on the boundary on the 

______ side. 

(d) To verify the position/correctness of the ______ well. 

(e) To carry out measurement as per possession for the purpose of ascertaining the 

actual area. 

DGPS Measurement 

Out of the aforesaid land, measurement of my share is required to be carried out. Therefore, I 

am enclosing herewith the consent / no-objection of the co-sharer(s). 

There are other sub-holders / occupants of portions in the said survey number as well; however, 

I have marked the boundaries of the land under my possession. I, therefore, request that the 

measurement be carried out accordingly at the earliest and that prior written intimation thereof 

be given. 

Sd/- 

Yours faithfully 

Top of Form 

 

Bottom of Form 

689729



Translation supplied 690730



Translated Copy 

Treasury Form 8-G (Revised) 

Challan No. 1: 31053985756 

Challan for cash amount deposited in the Treasury / Sub-Treasury / State Bank of India / 

Reserve Bank of India at SBI, Morbi 

To be filled in by the remitter 

Name (or designation) 

and address of the person 

on whose behalf the 

money is deposited 

 

Full particulars of the remittance and the order 

relating thereto (if any): 

For DGPS measurement fees, pursuant to letter 

No. SEIAA/Guj/Gem/195/11/2025 dated 

05.01.2026 issued by SEIAA, Gujarat, in 

respect of Revenue Survey No. 1046/1, 

admeasuring 03-00-00 square meters, situated at 

Mouje Tithva, Taluka Wankaner, District Morbi. 

Sd/- 

Amount in Words – Rupees Twenty Thousands 

Only/- 

In words: (56679) 

(Stamp) 

Accountant 

Treasury Officer / Agent 

 

Name: Mathkiya Ibrahimbhai 

Usmanbhai 

Village: Tithva 

Taluka: Wankaner 

District: Morbi 

 

Amount: Rs. 

20,000/- 

 
 
 
 
20,000/- 

To be filled in by the 
Departmental 
Account Officer or by 
the Treasury 

Head of Account: 
0029 – Land Revenue 
(Approved) (6) (1) 
Measurement and 
Settlement 
Receipt on account of 
official work 

Signature of the 
Sanctioning Officer 

Designation: 
Sd/- 
District Inspector of 
Land Records, Morbi 

Date: __________ 

Signature and full 
designation of the 
officer ordering 
deposit of money 
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Black trap mineral Lease measurement sheet 

for Quarry Lease regarding Letter No. 

SEIAAV/GUJ/Gen-195/11/2026 of State 

Environmental Impact Assessment Authority, 

Gujarat dated on 05/01/2026 for the land 

admeasuring He. 03-00-00 Sq.Mtr. bearing 

S.No. 1046/1 situated at Mouje Tithwa Taluka 

Wankaner District: Morbi. 

 

Applicant Shri Mathakiya Ibrahimbhai 

Usmanbhai 

 

M.T.R. Reg. No. Lease/2/2/5/2025-2026 

 

SR NO Northing Esting 
(A) 2503819.67, 693390.47 
(B) 2503810.05, 693590.95 
(C) 2503659.98, 693583.04 
(D) 2503669.84, 693383.28 

 

 

 

MAP 

 

 

 

-: Detailed Explanation :- 

(1) --- The area as per the existing lease  
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for Re.S. No.-1046/1 Paiki is shown 

as per the black dotted line. 

(2) ___ The black continuous line is the 

extent of the remark of R.S. No. 

1065 and the extent as per the 

previous measurement sheet No.Lease/ 

2/20/17-18 measurement date 24/08/17. 

 

Note:- 

(1) The said measurement has been done in 

accordance with the Letter No. 

SEIAA/GUJ/Gen-195/11/2026 of the State 

Environmental Impact Assessment 

Authority, Gujarat dated 05/01/2026 and 

on the basis of the measurement sheet 

submitted with the signature of the 

Minerals Branch. 

(2) The previous measurement sheet of the 

said Re.S. No.-1046/1 is found to be 

different from the measurement sheet of 

the measurement date 24/08/17. 

(3) As per the measurement of the above 

mentioned Re.S.No.-1046/1, no record 

regarding the measurement sheet of 

Forest Department Morbi is available in 

the DSO record, the existing stone of 
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Forest Department Morbi is shown. From 

which, the locally existing forest stone 

is shown. 

(4) The above measurement has been done with 

a DGPS machine. Also, the coordinates of 

the lease are shown as A,B,C,D. 

(5) The said measurement sheet is applicable 

but Form-4 is not filled. 

 

"As the measurement is done in a fixed 

manner, the area as per the occupation is 

shown. The area has not been permanently 

calculated. Therefore, I am not eligible to 

rectify the record / make a note in the Suli 

record." 

Sd/- 
18/2/26 

Scrutiny Sr. Surveyor 
Cluster-2 Wankaner, 

D.E.L.R. Office Morbi 
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